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Hon'ble Mr. K.D. Siha, Member (4)

N A

The learned Eounsel for the applicant prays for short
adjournment to ameénd relief clause of the apolication,
The prayer is allowed. List this case on 12.1.96 for

admission,

ﬂﬂﬁibﬂﬁxﬂ!xx&xgkxﬁahaxXMnnbn:xiﬁix CTY

Heard learned counsel for the applicant.

//}~t>$“"'—_“

— .D. Saha)

Member (4)

Hon'ble Mr. K.D.Saha, Membér(A)

. As prayed for, list thiscase

on 24,01,1996,

(KeDoSaha)

., . Hon'ble Mr.K.D.Saha,*Membaj (A?B“ber(A)

" Shri Amit Srivastava, the learned counsel for the
appllcant submits that he is FllinaAMA today. List this

casge alonaulth NA on 29.1

+96 for admigsion.

i . ot

Member (A)




29.,1,96
Ch

5/30.1,1996

The' learned c;Oumth@rgsg@;ﬁ@enlaesp ondeénts

'with effect from 30,12,1995,

Hon'ole onri K.U.Saha, Memuer (A)
Adjourned to 3U,1,96 for !
admiss;on. é/);—fD " //,P
kvU.5aha)
FlenoeT (A) P

Hon'ble Mr. K, D,Saha, Member (&)

Heard the learned counsel for the apﬂlicant
Shri Amit Srivastava, By this application, the
applicent has prayed for quiéshing the ordér_of
compudsory retirement dated 29,12, 1995 as ,contained
in Annexure-A/15 and grant of other consedﬁential”

benefits,

2. This is '@ Division Bench matter, Presently; no

&

Division Bench is'avaiiable. Thére is no ligelyhood
that the Division Bench will be available 'ST\ortly,

H L =

ent Quareérshe

,l e

Q:Pmevicting the applicant from the Gover
111 the'disposal=of the-statitory appeal to be filedciir
by the @pplicént. 3gainst the order of the ;@L@p linsry
authority ordering compulsory retirement frbm service

3. ' Considering the submissions and & fter going through

the averments, I admit this application for hearing.

Issue notices to the respondents tofile written statement

within six weeks. Rejoinder, if any, shill be filed within

two weeks thereafter, Requisites to be filed immediately.

cont d. '3
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" counsel for the applicént submits that the applicant is Q3§

" this ca'se on i4.2;1996 for he&ring. on etay matter .

i
]

-3 -

o.A, ~ 15/96

It appears thet the applicant hBS_notAfiled'any appeal

“in accordance wit h the statutory provisions é@s conta@ined

in the CCS (CCA) Rules, 1965 against the order passed by
the disciplinery authotity vide Annexure-A/15 dated

29.12.1995 for his compulsory retirement. The learned

filihg the appeal within the stipulated period of 45 days.
expiring on 13.2.1996 and he prays for interim order "
tﬁat till the disposé@l of the appeal being preferred
by the applicént within the stipulated period of 45 days,
the respon&eéts should not evict the.applican£.from the
government’qhafter, o&cupied by the apblicant at
pfesent.

ConSidering‘the submissions, I.herety order
that the respondents are restrained from evicting the
appllcant from the government accommodutlon which he is

now occupylng, till the diSposal of the abcve said

appe2l by the appropridte appellate authority. List

by which date the respondents shall file show-cause

as to why the interim order be not'made absolute.

T o : t B 1 S .
Let a copy of this order be given to the learned

counsel for the @pplicant today itself,

_«/*‘7??-453 ‘

Member (A)
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Hon 'ble Mr. K.D.sahs, Member (&)

St v——

No one @ppears for the respondents.

Reaziﬁﬂg bPZq show-cause has been filed so far, Ljist this

cPse on 27.2.,1996 before which date shcw-caﬁse

No

AdJuunned to 19.4,96 for hear;ng.
Written statement to be filed before that

Stey to continue till then, - ' | !
(K.D.5aha) - ’

member(A) |~
l

Hon'ble Mr. K D. _Saha Member (A)
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Shri J.N. Pandey; sr. standino

respondents submits that W/S has been

| e aluagvasieny
_r%“b“f4*“fyi;ﬁxﬁb\ should be filed, Let a copy of this order be |
15" 2 9¢ - given to the ledrned counsel for the &pglicent,
L oo - Stay to continue till the next da 5
te., | .
P KD{Sdhd 4
MFS. Member (&)
o _
7 R |
g 27.2.96 Hon'ble shri K.D.ﬁaha, Member (A)
| cm .

datee. .

‘counsel for the

5ent for

verifi€ation and will be filed shortily. Tuo week's time

as prayed for, is alloyed. List this case on 1B.4.96

for hearing. Stéy to continue till the




" 18.4,96
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DA 15/96

_Hont!ble Shri K.De. Saha,Member(A)

'Y

» : Nol presen
Counsel for the applicant .o @ﬁéﬂa}*eﬁﬁﬁﬁgﬁé% o,

Counsel for the respondentse. shri J.N.Pzdey.

shri J.N.Pandey, Senior Standing Counsel

appearing for the - respondents, submits that written

statement, which has been sent for verification, hagk '

stlll not been received back. He prays for a short
adjournment to file uwritten statement, The leamned
counsel for the applicant is not present, 8n behalf

~of the respondents, it is submitted that interim

order as passed earlier resfraining the respandents
from. evicting the applicant from the Government

'a¢commodat;on ‘should be vacated, It is noted that
‘a show cause on the question of stay matter hes not

yet been filed by the respondents. Respondents

are directed to file their - show cause " with regard

to continuance of the.interim order, List this case
on 30,5,96 for hearing on stay matter, Intesfd
order to continue till the mext date. Copy of the
order be given to the learned counsel for the parties,

e S

- Ko D. Sahag

_Member (A

R,



10,/ 30.5.96.

OA - 15/96

shri Amit Srivastava,

" Counsel for the applicant :

Counsel for the respondents : Shri J.N. Pandey.

Shri Amit Srivastava, the learned counsel for the
applicant submits that the appeal has been filed but the

same has not been dlsposed of so far, Shr:. J. N Pandey,

m‘é\“ M Sr. Standing Counsel for the respondents, however,
p\r)\c?JQ submitted that he has no information regarding f£iling
of the appeal and disposal thereof. In view of the
913 ) C)L— ‘fact that Shri Srivatsva has made st3 tement at the bar
(ot “if“)'_ that the arpeal has been filed, let the order of stay
L‘*—’j A be continued till the disbosal of thé A,
(:}’Q;ﬁ} cw)'”‘ 2, shri Amit Srivastava brought to my notice that“'
,[,W&“'if'"uﬂ‘ other oA 14/96 is iaentical case in which stay has “been

allowed to continue. Let this case b ‘clubbed together

with OA k#f& 14/96 for hearing. L:.c:t this case before ‘

. 4 W L the Division Bench as and when the same is available,
TAR G v 3. Let copy of the order be given to the learned
gt )6’)) C:’C (F counsel for the parties.
L |
) ¢BS/? fwgf ) (N.K. Verma)

Member (A)
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11./ 20.9.96
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to add certain interim relief as mentioned in this

the applicant from quarters occupied by him till the

" if the applicant ‘is not evicted from the quateérs

r |

—

MA - 215/96
Shri Amit Srivastava, the counsel for the applicant.
Shri J.W, Pandey, Sr. Standing Counsel for-the

respondents.

q/moWV’

Heard. Prayer has been made for amendln%%in ordsr

applicatbion. Prayer is allowed. Amendment be carrisd
out accordingly. MA is disposed of accordingly.
2. . The applicant hasg also ppayed for interim relief

relating to restraining the rasppndénts fromi@@ﬁgtiﬁﬁ

diépoaal of the revisu épplication he ﬁas allegadlg; :

filed on 14.9.96. In our opinion it will be proper

occupied by him till disposal of the review pet ition

filed by him on’ 14.9.96. VJLé“W“*’QC“ﬂéb e

'3. _ Shri J.N. Pandey, the ledrnad Sr. Standing
Counsgel states that he shall be filing urltten statement

in the 0OA today. The learned counsel for the applicant
hall be at liberty to file rejoinder, if any, within
tuo weeks from now., List this case em(0A 15/96) on

14.1ﬂ;96 for hearing, Let a copy of the order be

given to both' the parties.

A1

(K.0. Sahe‘)/
NeFEer (A

Ut

(V.N.Mehrotra)
Vica~chgirman
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12./ 14411496+ % ;List it:on 2.1.97 for hearing.
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(U.N.*Mehrotré)

~ Since DB is not,available, thease |i
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Vigce~chairman

3 adjounned

.V.N.Mehfotra)
v ice~Cha imman

Ay o L . . . . » 3 [ B . .
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162, 2.9 List on 25.8.97 for admission.
; ! RN i
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I //’f‘ ‘ : ( V.N.Mehrotra )
iSKS' J ' Vice-Chairman
/ ) .
/\7/25@’.9‘7 ~ ILdst on 24.10.97 for admis ‘»sﬁ n.
é /./ / /"; o { V.N.Mehrotra )
‘i, 5KS /:/ ' Vice=Chairman
LR [ |
""jt/ 8{/ 24.10.97. Shri Amit Srivastava, the counsel for the applicant.
;~/?5 , ’ . Shri J.N,'Pandey, Sr. Standing Counsel for the
o Z /y‘ o ~ _Union of India respondents. |
Vol o . . . .
/ _ ; .
. Thevlearned counsel for the applicant states that
Pl ;;«fha order of compulsory retirement of the applfbant,_Shri
’ Jltendra Kumar has baen set aside by the appariate authority.
é3 He does not want to press this 0A. He seeks permlssion to
withdrau the OA. |
2. ' In vieu of the above statement, the applicant is
permitted to withdraw this OA. This 0OA is disposed of as
! withdrawn. - - " \A\\\m
| /ces/ | (V.N. Mehrotra)
M ' Vice-chairman
x




